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IN THE CENTPAL ADMINISTFATIVE TRIRUNAL, JATPUR EELCH, JAIPUR.

Date of Decision: 13.9.95.
OA No.G59,/94

Smt. Gopal lanwar w/o Lacs Shri Laxman Singh, /o Villags
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Vyajra, Teheil Madsz, District Jaipur.
... APPLICANT.
VERSUS
Unicn of India and another
. .. RESPONDENTS.
CORAM:
OON'RLE MP., <OPAL TRISHNA, VICE CHAIRMAN
HOM'ZLE MP. O.P. SHARMA, MEMBER (A)
For the Applicant ‘ : «.. Mr. S.P. Mathur

For the Respondents ... Mr. U.D. Sharma

ORDER

PER HOM'BLE MP. QOFAL TTISHIA, VICE CHATRMAN

Applicant, Smt. Sopal Panwar, in this application u/s 19 of

Administrative Tribunals Ack, 1985, has claimsd compazsicnate appointment

to & suitable post.

2. We have hzard the learned counsel forr th2 parties and have
ully perused the records.  Ths lzaimned counsel for the parties have

agrezd to thiz o232 to haing dipozsad o
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3. The contentcions of the applicant are that hsr huskand, Shri Laxzman
Singh, who was dzsignatad as a Skilled Worlsr and who served in the
Geological Survey of India for mows than 10 yveavrs, dizd as = vzault of an
accident on 2.2.88. Thz applicant, thereaftzsr, bagan to live alongwith her
two sons with her in-laws kot aftzr a coupls of years she was forced to

minor, havz no sourcs of income.  Her song are also no

goverrment job.  Undsr the circumstances, che applicant had to apply for

3.

grant of appoiniment on compaseicnate grouands for herssli but her reguest
was turnad Jdown vids Annzwove A-1 Jated 28.7.23 on che ground of

Fzlatednesz and har failurse to stacs the post and the division of the

)]

dzpartment in which her hushand had workzd. Her request was also, by an
crder dated 20.9.94, nob accedsd to az her case did not fall within the

purview of appoiniment on compassiconate basis.

The respondents have contesizd che application and stated that cthe

ool



1 was wmerely endgaged as a contingent worler on dails
wagez in thz office of vespondent 0.2 wezof. 19.8.77 and was being paid
wages of a Skillzd Wovrker ab Fa.33.20 pzr Jday. The applicant had £iled a
claim for compensaicion in “he Motor Accidzni Claims Trilunal, Toipuatli, a

she was granted an intzrim velizf of Feg.15,000/-. Her claim  for

compensation i is sub- -judice.

5. We have considzrad the rival contentions of the partics. The mers
fact that the family left bahind by the deczassd government sirvant had nct
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akl: o manags its affaivse for akbout six years without claiming this
concession shall not diz-entitle the applicant to considzration of her
claim on merits. The averment that the applicant was thrown out by her in-
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with no mzans of livelihood should ke vzrifizd ly the
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was
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and 3l

respondsnts by making an independeni engquiry and the applicant should k=
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informed of the result of that verification and thersaftsr they should tale
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1 independzni dzcision on mevits as to whether th: applicant iz entitlzd
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o appointment on compassionate grounds.
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C. In che vesule, wz dirve he rvesrondants bto consider afivesh the
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casz the applicant for grant of appointmsn: on compassicnats considzrations
in the light of ths obssvvations madz: zbove within a pericd of four months
trom the date of raceipt of a copy of this order.

Aispozed of accordingly, with no ovder as to cozts.

Ciovtse -

(COPAL VPISHMA)
VICE CHAIPMAN




